
 a) |  Papers  laid

 Hindi  version  of  the  Report  men-
 tioned  at  (l)  above.

 {Placed  in  Library.  See  No.  LT-
 2085/78).

 NOTIFICATIONS  UNDER  ExPorT  (QUALITY
 ConrTro,  &  INSPECTION)  Act,  963  AND
 ANNUAL  Report  or  TRADE  Farr  AUTHO-

 RITY  OF  INDIA  FoR  ‘1977-78

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  I  beg  to
 lay  on  the  Table:

 {l)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  sub-section  (3)  of
 section  7  of  the  Export  (Quality
 Control  and  Inspection)  Act,  963:—

 a)  The  Export  of  Coir  Yarn
 (Inspection)  Amendment  Rules,
 1978,  published  in  Notification  No.
 S.O.  2309  on  Gazette  of  India  dated
 the  3th  August,  1978.

 (ii)  The  Export  of  Coir  Mattings
 (Inspection)  Amendment  Rules,
 1978,  published  in  Notification  No.
 S.0,  230  jn  Gazette  of  India  dated
 the  2th  August,  1978,

 (ili)  The  Export  of  Coir  Pro-
 ducts  (Inspection)  Amendment
 Rules,  1978,  published  in  Notifica-
 tion  No.  5.0  23  in  Gazette  of
 India  dated  the  2th  August,  ‘1978.

 (iv)  The  Export  of  Non-baled
 Coir  Yarn  (Inspection)  Amend-
 ment  Rules,  1978,  published  in
 Notification  ‘No,  5.0,  2332  in
 Gazette  of  India  dated  the  2th
 August,  ‘1978.

 {Placed  in  Library.  See  No.
 LT-2686/78].

 (2)  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of  the
 Trade  Fair  Authority  of  India,  New
 Delhi,  for  the  year  ‘1977-78  along
 with  the  Audited  Accounts  and  the
 comments  of  the  Comptroller  and
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 Auditor  General  thereon,  under  gub-
 section  (l)  of  section  6!9A  of  the
 Companies  Act,  1956,  [Placed  in
 Library,  See  No.  LT-2687/78).

 CORRECTION  OF  ANSWER  STATEMENT,
 ReEPporT  OF  COMPTROLLER  AND  AUDITOR
 GENERAL  oF  INDIA  FOR  ‘1976-77,  &  UNION
 GOVERNMENT  APPROPRIATION  ACCOUNTS

 (CrviL)  For  1976-77

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  I  beg  to  lay
 on  the  Table:

 (l)  A  statement  (i)  correcting
 the  statement  laid  while  giving  reply
 on  the  28th  July,  ‘1978,  to  Starred
 Question  No  94  by  Shri  Y.  P.
 Shastri  regarding  taxes  outstanding
 against  Industrial  Housces  and  former
 Indian  Rulers  and  (ii)  giving  reasons
 for  delay  in  correcting  the  reply.
 [Placed  in  Library.  See  No.  LT-
 2688/78].

 (2)  A  copy  of  the  Report  (Hindi
 and  English  versions)  of  the  Com-
 ptroller  and  Auditor  General  of
 India—for  the  vear  ‘1976-7,  Union
 Government  (Civil)  under  article
 5l()  of  the  Constitution.  (Placed
 in  Library.  See  No  LT-2689/78}.

 (3)  A  copy  of  Union  Government
 Appropriation  Accounts  (Civil)  for
 the  vear  ‘1976-77  (Hindi  and  English
 versions).  (Placed  in  Library,  See
 No.  LT-2690/78).

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  I  beg  to  lay
 on  the  Table  a  copy  of  Notification
 No  66/78-Customs  (Hindi  and
 English  versions)  published  jn  Gazette
 of  India  dated  the  24th  August,  978
 together  with  an  explanatory  memo-
 randum  regarding  exemption  of
 instant  coffee  from  the  whole  of  the
 export  duty  leviable  thereon,  under
 section  59  of  the  Customs  Act,  1062.


